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GOVERNMENT OF KERALA

Law (Legislntion —C) Department
NOTIFICATION
, 6th July_2019
No0.4904/Leg.C1/2019/Law. - Dated, Thrruvananthapuram 21st Mithunam, 1194

15th Ashadha, 1941. -

In pursuance of clause (3) of Article 348 of the Constitution of Indla, the Govemor of
Kerala is pleased to authorise the pubhcatlon in the Gazette of the followmg translation in

"English language of the Kerala Mumcnpallty (Amendment) Ordmanee 2019 (28 of 2019).

By order of the Governor,

VUAYAKUMAR. T.,
Special Secretary (Law).
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[Translation in English of “2019-68! eaeg @pmimilyjoellg)
(e8BNM 1) @2 ImmdM ” published under the authority of the Governor.]

ORDINANCE No. 28 OF 2019

THE KERALA MUNICIPALITY (AMENDMENT)
ORDINANCE, 2019

~ Promulgated by the Govemor of Kerala in the Seventieth Year of the Republic of

India.

AN

'ORDINANCE

further to amend the Kerala Municipality Act, 1994.

~ Preamble.— WHEREAS, the Kerala Municipality (Amendment) Ordinance, 2019 (18 of

| 2019) was promulgated by the Governor of Kerala on the 2nd day of March, 2019 and the
Kerala Iyiunicipality (Second Amendment) Ofdinance, 2019 (23 of 2019) was promulgated by

the Governor of Kerala on the 6th day of March, 2019; -

AND WHEREAS, though a Bill to replace the said Ordinances by an.Act of the State
Legislature was published as Bill No. 203 of the fourteenth Kerala Legislative Assembly, the
same could not be introduced in, and passed by the Legislative Assembly of the State of Kerala
during its session which commenced on the 27th day of ‘May, 2019 and ended on the 4th day of
July, 2019, | | -

AND WHEREAS, under sub-clause (a) of c_lausé 2) df Article 213 of the Constitution of
India, the said Ordinances will cease to operate on the 8th day of July, 2019;
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AND WHEREAS, difficulties will arise if the provisions of the said Ordinances are not
kept alive;

AND WHEREAS, the Legislative Assembly of the State of Kerala is not in session, and the
Governor of Kerala is satisfied that circumstances exist which render it necessary for him to take
immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of Article 213 of the

Constitution of India, the Governor of Kerala is pleased to promulgate the following

' .Ordinance:—

1. Short title and commencemem—(l) This Ordinance may be called the Kerala
Mumclpallty (Amendment) Ordinance, 2019.

- (2) Section 6 of the Ordinance shall be deemed to have come into force on the 2nd day
of March, 2019 and the remaining provisions shall be deemed to have come into force on the
6th day of March, 2019.

2. Act 20 of 1994 to be temporarily amended —Dunng the period of operation of this
Ordinance, the Kerala Municipality Act, 1994 (20 of 1994) (hereinafter referred to as the
principal Act) shall have effect subject to the amendments specified in sections 3 to 6.

- 3. Amendment of section 48.— In section 48 of the principal Act—

(1) in sub-section (1), the words “borne on such cadre, as may be prescribed”, shall be

omitted;
(2) for sub-section (3), the following sub-sections shall be substituted, narhely:——

“(3) The pay and allowances of the Secretary as fixed by the Govemment from
time to time shall in the first instance to be paid from the State Funds. The pay and allowances
paid to the Secretary and the contributions towards his leave salary, pension and provident fund
to the extent required by the conditions of his service under the Government, to be made by him
or on his behalf shall be credited monthly to the State funds by the Municipality.

“(3A) Subject to the provisions of this Act, the Govémment shall by rules made
under the Kerala Public Services Act, 1968 (19 of 1968), regulate the classificatiohs, method of

recruitment, conditions of service, pay and allowances, discipline and conduct of the Secretaries
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appointed under sub-section (1) and such rules may provide for the constitution of a separate
service or cadre, either for the whole State or for each district, for the Secretaries along with-such

other Government servants as are considered necessary by the Government.”.
4. Amendment of section 222.— In section 222 of the principal Act,—

(1) in the marginal heading, for the words “Constitution of a common municipal

" service”, the words “Officers and employees of Municipality’’ shall be substituted;
(2) for sub-section (1), the following subéscctions shall be substituted, namely:—

“(1) - The officers and “employees of a Municipality,‘ other than contingent

employees, shall be Government servants.

(1A) The Municipality shall pay the officers and employees such salary and
allowances as may from, time to time, be fixed by the Government and shall also make such
contribution towards their leave salary, pension and provident fund, as may be required by the

conditions of their service under the Government, to be made by them or on their behalf.

(1B) Subject to the 'provisions of this Act, the Government shall by rules made
under the Kerala Public Services Act, 1968 (19 of 1968), regulate the classifications, method of
recruitment, conditions of service, pay and allowances, discipline and conduct of the officers and
- the employeesi and such rules rﬂay provide for the constitution of, a separate service, for any

class of officers or employees of Municipalities either for the whole State or for each district.”.

5. Amendment of section 224.—In sub-section (2) of section 224 of the prmclpal Act, for

the words “Municipal Common Servnce” the words “Local Self Government Department

Common Service” shall be substituted.

6. Amendment of section 326.— In section 326 of the principal Act, after sub-section (4),

the following sub-section shall be inserted, namely:—

“(5) Notwithstanding anythingv contained in this Act or any other law for the time

‘being in force, for the purpose of carrying out the provisions contained in sub-section (4), the
Government shall have the power to take over any land belonging to the Local Self Government

Institutions, in which the pro;ect as speclﬁed in said sub-sectlon is proposed to be lmplemented

by publishing a notification in the Ofﬁclal Gazette.”.
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7. Repeal and saving.— (1) The Kerala Municipality (Amendment) Ordinance, 2019
(18 of 2019)_ and the Kerala Municipality (Second Amendment) Ordinance, 2019 (23 of 2019)
are hereby repealed. -

(2) Notwithstanding Such"repeal, anything done or any action taken under the principal
Act as amended by the said Ordinances, shall be deemed to have been done or taken under the

principal Act as amended by this Ordinance.

P. SATHASIVAM,
GOVERNOR

PUBLISHED BY THE SUPERINTENDENT OF GOVERNMENT PRESS
AT THE GOVERNMENT CENTRAL PRESS, THIRUVANANTHAPURAM, 2019 g
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